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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL s HYDERABAD BENCH
AT HYDERABAD

ORIGINAL APPLICATION NO,759/99

DATE OF ORDER : 19,05,1999

Between g

S.H.Chitra
see Applicant
And

1, The Chairman,
Railway Recruitment Board,
18 Millers R4, Bangalore=500 046,

2. The Chairman,
Railway Recruitment Board,
IRISET Complex, Tarnaka Rd, Sec'bad-500 017,

_3. The Divisional Personnel Officer,
SC Rlys, Guntakal Division, Guntakal,

4, The Sr,Divisional Mechanical Engineer/
Diesel, SC Rlys, Guntakal Division, Guntakal,

5. The Chief Personnel Officer, SC Rlys,
Rail Nilayam, Sec'bad,
e« Respondents

Counsel for the Applican® Shri S,Ramakrishna Rao

Counsel for the Respondents 3 Shri N,R,Devaraj, SC for Rlys

CORAM3

THE HON'BLE JUSTICE SHRI D.H,NASIR s VICE=CHAIRMAN

THE HON'BLE SHRI R.RANGARAJAN 3 MEMBER (A)

(order per Hon'ble Shri R.Rangarajan, Member (A) ).

[ 3 2.



(Order per Hon'ble Shri R,Rangarajan, Member (aA) ),

Heard sri s,Ramakrishna Rao, counsel for the Applicant

and Sri NR Devaraj, Standing Counsel for the Respondents,

2, The applicant was issued with the show cause notice for
terminating his services in view of the irreqularities in selecting
him by the impugned notice dated 21,4,1999 (Annexure-I page-11

to the OA). This is challenged in this 0,A, The contentions
raised and relief asked for in this OA are similar to that of

OA 758/99 which was disposed of today., Hence the following

direction is issued

The applicant, 1f so advised, may submit a detailed
representation to the impugned show cause notice dated
21,4,1999 within the stipulated time, If such a repre=
sentation is received from the applicant within the
prescribed time, the same should be disposed of in
accordance with the rules, If it is decided to terminate
the services of the applicant after perusal of the repre=
sentation of the applicant, such an order should come
into force only after 20 days of the receipt of the
order by the applicant,

3. With the above direction OA 1s disposed of at the admission

stage itself, No order as to costs,

M e
(R,RANGARAJAN) (D.H.NASIR)

Meuber (A) Vice=Chairman

Dateds 19th May, 1999, (\(M\/ f "
Dictated in Open Court, &N

avl/



l ¢.-c. Ks
’ ,/’—___.I = .
o | JB(\'
15T AR~ TIND COURT - _ -

77 HDHND | . TyDED Y 'CHICKED BY

T ! . COMPARZD OY CAPPROVID BY

"‘2- ' ‘ " 1 .

' HE CENTRAL ADNMINWISTRATIVE TRIBUNAL

1 HYDZRAB AD GENCH HYDERABAD .

THE HON'BLE MR.JUSTICL D.H.NASIA
S TULCE - CHAIRMAR

- ' -

. o HE HDN'GLE‘E%;H{ﬁE wBRA PRASAD :
: | mger” (A) -

THE HON'BLE MR R.RANGARAJAN

Y

' ' ~ memsEr (R)
THE Hem'au:'m§)9§§:53&/nﬁmamasuaa'k
: MEMB ¥ (2)
o ORDIR: Ay %9 ,

 oRoeR £ U

-in '
oA, NO. qu\ﬁa
' ’ ' apmiTT:D AN D INTINIM OIRESTIONS
! SUED. ’

0.A. 0.03E0.

. (._—— !
DISPOSED _UF WITH OIR.CTIONS.

afas gig '
Administrativg Trim

,ID-ESPATCH
24 MAY 1999 .

Ceatya)




